RAJYA SABHA [15 December, 2005]

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

SHRIMATI PREMA CARIAPPA (Karnataka): Sir, | lay on the Table
a copy each (in English and Hindi) of the following Reports of the
Department-related Parliamentary Standing Committee on External
Affairs:

(i) Eighth Report on Action Taken on the Recommendations
contained in the Seventh Report of the Committee (Fourteenth
Lok Sabha) on Demands for Grants — (2005-2006) of the
Ministry of External Affairs; and

(i) Ninth Report on Action Taken by the Government on the
Recommendations contained in the Sixth Report of the
Committee (Fourteenth Lok Sabha) on Demands for Grants —
(2005-2006) of the Ministry of Overseas Indian Affairs.

CLARIFICATIONS ON STATEMENT MADE BY PRIME MINISTER

Alleged involvement of certain individuals in the matter which is
currently under inquiry by the Justice Pathak Inquiry Authority

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH):
Mr. Chairman, Sir, at the very outset, Sir, | have to express a certain
degree of disappointment about the time frame in which we are obtaining
these clarifications because certain timeliness for seeking clarifications
is very important. The statement by the hon. Prime Minister was made
on 2nd December. We are now able to seek the clarifications only on
15th December. Clarifications Sir have to be topical, not historical,
otherwise, they are not clarifications, it will then have to be a special
category of classification. | understand, Sir that the Prime Minister had
obligations, his very able and hard-working Minister of State for
Paliamentary Affairs, informed us of those obligations. It is not uncommon
for Prime Ministers when they have to leave the the country or have
other obligations or there are vitisors from abroad to mention it themselves
to the House. The House is always very indulgent. The House has never
stood in the way of the Prime Minister or any Minister, for that matter, in
performing his or her functions. That is, of course, a small point, till the
point of certain observations, which made us in the House feel whether
we are of any value to the hon. Prime Minister, or are not of any value
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and this leads, for example, to a second difficulty. The context in which
the clarifications was to be sought, | find from reading the hon. Prime
Minister's statement of 2nd December, has been missed. | had submitted
this, Sir, in the House, on the 2nd December, early in the morning, itself.
This is what | had submitted to you, Sir, in the morning of 2nd December.

"o} BT & H, fUsdl &A1, S el # 39l diemy RUIE ) S 91a
91 8% ©, 99 UR Q1 A&l ¥ 37U IId HEl Pl FH] AIbT (el 51 ARBR
B RE A W $O I W] TS 81 I TAT 72 A €, 98 G 8 IT T8, 89
Y1 91 HE &, DR A TH AT, I8 S d1d Hgl”

Therefore, the whole issue arose and so much about the original
Volcker Report which was discussed in both the Houses. The issue arose
because of a certain statement given both in a Journal, which subsequently
appeared, as also on television. That was the issue. | find that, Sir, the
hon. Prime Minister's statement, whosoever drafted it, of course, mentions
that. But that is not the central part of what he said. He has then again
gone largely on what the Volcker debate had already been about. It is not
about the new facts that the television interview or the statement in the
Journal said. That is why | must express disappointment with what the
Prime Minister had said that day. He said it in the other House. Here we
have the benefit of seeking clarifications. It is a privilege that this
House has. We can play with that privilege or dilute it; that is for the
House to decide.

But | have to express disappointment with the Prime Minister's
statement. | find it rather a boxed-in statement. Regretfully, it sheds no
light whatsoever on the =T T2 |9+ 31T &, | do not know what to call it,
Sir. It is actually a kind of dense forest of ambiguity from which it is very
difficult to find out what exactly it is that the hon. Prime Minister means.
Let me illustrate. This new T2 and the.. Sir, | am waiting for the
consultations to get over with the Minister of State. TT T &7 i {9
Jeoi far o1, what is it that the former Ambassador to Croatia said? He
said this amongst other things. | have just two parts of what he said. They
are now part of the Journal as also they are recorded on the television.
One, he said, #I¢l a9 98 ¥ f&.. The green light to give these oil
vouchers was given during this visit-the visit referring to the visit of the
former Minister
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of External Affairs, etc. And, the other thing, which he says is that this is
all a hogwash; that Natwar never knew and the Congress Party never
knew it. | find it necessary to point this out, because in whatever the hon.
Prime Minister has said in his statement, he is consistently skirting this
issue, not addressing the centrality of the new facts that have come up.
Let me take the first paragraph of this statement. The first paragraph
talks of "certain individuals" and certain transactions'. Firstly, it is not that
certain individuals alone are there; as | said, what is mentioned by Mr.
Mathrani, the former Ambassador, talks also of institutions. So, why
should they limit it to "certain individuls" alone? The other day, the hon.
Defence Minister rather agreed with what | said when he, | found a very
strange definition of the Congress (I) party. He called it 'a corporate body*.
Amongst all the various characterisation that | have known of a political
party, at none of the times | have never heard it being .called a 'corporate
body'. | have known the Congress (l) party's description from Shri Debkant
Barua—"party equal to an individual and an individual equal to a country,"
.Jut that the party is now referred to as a corporate body is a very strange
definition. Here, when the former Ambassador of Croatia has clearly stated
what he has, for the Prime Minister to come here and say that the mention
there is about certain individuals is, of course, quite coy, and he, in his
coyness, is totally avoiding the issue that we are now facing and the new
things that have been asserted by the former Ambassador.

Sir, | would be grateful if the hon. Prime Minister because what he
has said in the first paragraph is factually incorrect and it is only proper if
he now corrects it—clarifies and corrects it; moreover, when he says,
'certain individuals', very soon thereafter, he goes on and says about the
Volcker Committee Report. That is why it is important that this factually
incorrect "statement be clarified. The second thing is that when the hon.
Prime Minister, rather modestly, mentions about Volcker, there of course,
he says about Indian entities and individuals; | think it is in the context of
his earlier statement. But it is both confusing and misleading when he
says that the Government has been firm, consistent and clear". This is a
very categorical statement and would otherwise be a very interesting
and reassuring one. But let me, in a minute, cite to you the Government's
record on this firm, consistent and clear; stand on the issue! The Volcker
Committee Report was available on the website on the 27th October.
We are here today on the 15th December; roughly 45 days have passed.
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The former Minister of External Affairs, quite understandably, was the ,
first to react very frankly when he said that these allegations were baseless
and untrue." thereafter, a distinguished office-bearers of the Congress
() party on 29th October said, "We categorically state that the reports
are false and baseless. We consider it as an attempt to sully the fair
name of the Indian National Congress..." "...and we are determined to
take steps to safeguard the name, image and reputation of the Party". |
would be entirely with any General Secretary of a party who stood up
firmly and said, "This is what we intend doing". But, both of these high
dignitaries of the Congress Party and, therefore, of the Government,
having said what they did nothing happened. Therefore, awaited the Prime
Minister's comment on this anxiously, and though he was then, | was
informed, in the North-East on his way to Kolkata, what finally emerged
in the papers on the 30th of October, Sir, which was by the Prime Minister's
spokesman, and | assume that the spokesman was authorised by the
Prime Minister to so inform the country, was, "The Prime Minister agrees
that the facts mentioned in Table-lll of the Report of the Independent
Inquiry Committee”, which is the Volcker Committee, "are insufficient to
arrive at any adverse conclusion against the External Affairs Minister.
The Prime Minister stands by him". Thereafter, the former External Affairs
Minister said on the 31st, a day later, "The Report has as much validity
as the Report by the CIA Director for the alleged existence of Weapons
of Mass-Destruction in Iraq". | am citing these, Sir, to highlight how the
Government has been firm, clear and consistent". These are consistent
examples of rejecting all association with every aspect of the Report.
Then, the Media Advisor to the Prime Minister, again, | am sure,
authorised by the Prime Minister, on the 3rd of November, says, "The
Government is determined to go to the root of the matter and establish
the truth or otherwise of these unverified references. The matter is under
the serious consideration of the Government". | won't go into what Mr.
Bhim Singh, who is one of the other persons named there, says. | do,
however, wish to go into what the ..". (Interruptions)

SHRI VAYALAR RAVI (Kerala): Sir, PM's statement came after
...(Interruptions)

MR. CHAIRMAN: Please wait. (Interruptions)
SHRI VAYALAR RAVI: How can he go back...? (Interruptions)
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MR. CHAIRMAN: Please. Let him finish. (Interruptions) Please, take
your set. Let him finish.

SHRI VAYALAR RAVI: Sir, it is clarifications on the statement, not
on the past history. (Interruptions)

MR. CHAIRMAN: Please. Let him finish. (Interruptions) Please take
your seat. (Interruptions) Let him finish.

SHRI VAYALAR RAVI: Sir, the hon. Member cannot make a speech
on the past history. (Interruptions)

MR. CHAIRMAN: Please take your seat. You have spoken too much
on the subject. (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE OF THE DEPARTMENT
OF OCEAN DEVELOPMENT (SHRI KAPIL SIBAL): Sir, he can seek
clarifications on the statement, but..(Interruptions)

SHRI VAYALAR RAVI: Yes, and not on what happened before that.
(Interruptions)

MR. CHAIRMAN: Please take your seats. (Interruptions)

SHRI V NARAYANASAMY (Pondicherry): Sir, are we restarting the
discussion, again?

MR. CHAIRMAN: No, we are not. (Interruptions)

SHRI VAYALAR RAVI: Then, what is this? He is talking on something
else, and not on the statement. (Interruptions)

MR. CHAIRMAN: Please take your seats.

SHRI JASWANT SINGH: No, | am illustrating examples of what
the hon. Prime Minister said-that our stand has been "clear, consistent
and firm". | am trying to illustrate that the stand has actually not been
clear; it has not been consistent and it has not been firm. If you go through
these statements made by members of the Government, by the Prime
Minister or, on his behalf, and, surely, the Media Advisor to the Prime
Minister makes the statement only after consulting the Prime Minister...

SHRI KAPIL SIBAL: Mr. Chairman, Sir, | am on a point of order.
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st fefraera RiE GIRGS): FIRMBHI=TH RIT UIse 3% 3ATeX 87
().

SHRI KAPIL SIBAL: Mr. Chairman, Sir, we have a tradition in this
House, and | have also been a Member of this House, that when a
clarification is asked for, it is limited to the statement that is made by the
Prime Minister. (Interruptions)

MR. CHAIRMAN: When clarifications are sought, there is no point
of order. (Interruptions) Let him finish. (Interruptions)

SHRI KAPIL SIBAL: Let me raise the point of order, Sir.
(Interruptions)

it faspe a1 (Feg Uw): QUi He1ey, w3l Sff 39 8189 & W) 8]
2l ...(gaum)...

i} VT Seelt (ORI T A Sff 39 BN & Wew el &, a1 3
ST 31T ATSR H¥ IoT Fh! 87 ... (FALT)...

SHRI S.S. AHLUWALIA (Jharkhand): Sir, he is not a Member of
this House. (Interruptions)

SHRI KAPIL SIBAL: That does not matter. Let me raise the point of
order, Sir.

MR. CHAIRMAN: Let him speak. (Interruptions) When he is seeking
clarifications, there is no point of order. (Interruptions)

S AT RS (STRITA ) : TR, $TP UTSC AP TSR I3 TR AT
UTSC 31T ATeX 2l ... (FALTT)...

SHRI KAPIL SIBAL: Mr. Chairman, Sir, please allow me.
(Interruptions)

MR. CHAIRMAN: Please take your seat, Don't disturb.
...(Intenvptions)... Please take your seat. ...(Interruptions)... Let him finish.
...(Interruptions)...

SHRI KAPIL SIBAL: Please allow me to raise the point of order.
MR. CHAIRMAN: | request you to take your seat. ...(Interruptions)...
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SHRI KAPIL SIBAL: Please allow me to raise the point of order.
...(Interruptions)... Please allow me, Sir ...(Interruptions)...

MR. CHAIRMAN: There is no point of order.

SHRI KAPIL SIBAL: There is ...(Interruptions)...

MR. CHAIRMAN: Please take your seat ...(Interruptions)...
SHRI KAPIL SIBAL: | will take my seat ...(Interruptions)...

MR. CHAIRMAN: There is no point of order ...(Interruptions)...

SHRI KAPIL SIBAL: Mr. Chairman, Sir, | request you to allow me to
raise the point of order ...(Interruptions). ..You must allow me to raise the
point of order. ...(Interruptions)...

ST AT WRIST: $77 @IST 3 TSR R AR Wige AT 3T 2l
.(TAYT)... I8 @IS AT 3fTSx Tl BI1 2SI .. (...
SHRI DIGVIJAY SINGH: Sir, the hon. Minister is disturbing the

debate. ...(Interruptions)... The Minister who is not a Member of this House
cannot raise a point of order. ...(Interruptions)...

ST AT FARTST: ISP WIS 3 TSR IR THRT WIS E T 3T 2
..(FAET)...

SHRI V. NARAYANASAMY: Sir, he is not seeking clarification.
...(Interruptions)...

SHRI KAPIL SIBAL: Sir, you must hear me. ../(Interruptions)... | will
take only one minute ...(Interruptions)...

ot qurafa: O § =T H6 2

Nt Bl Risget: O%, 3971 Sifery f 9 931
i FHTafer: A% B A I (FGUT)...

SHRI KAPIL SIBAL: | will not take more than sixty seconds.

SN AT WRIST: IR, $7h WISe AT TSR IS UR W] WIge 3ih
3SR B...(TaET)...
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SHRI DIGVIJAY SINGH: The Minister cannot raise a point of order.
...(Interruptions)... See the rule book. The Minister cannot raise a point of
order.

S GIAT WRIS: IR, $7P] @IS 3 TSR IS BT IFBR & T8
2 ..(FauM)..

S° HRell AATER Sirel (SR Uae): AR 9e # feHaiist fihye & faa
2l ..(FauT)...

ST AT TRISH: AR, WISE AT 3iTex 31 &1 el Ahdl| J 989 BT
A9 § Fhd © I DA . (au).. I 989 | $edH B 9dd ©, @IS
3T 3SR &1 HR bl | ...(FGHT)..

DR. MURLI MANOHAR JOSHI: It is not a point of order. It is a point
of disorder. ...(Interruptions)... Why should he create disorder in the
House?

SHRI KAPIL SIBAL: Sir, | must be allowed to raise it.
...(Interruptions)... Sir, they cannot stop me from raising a point of order.
...(Interruptions)...

DR. MURLI MANOHAR JOSHI: Sir, the Minister cannot raise a
point of order in the House. ...(Interruptions)... The Minister has no right
to create disorder in the House. ...(Interruptions)...

ST AT WRIST: ¥R, 77 WISe 3 3iTeX IS IR HRT @IS T AT
3SR T ..(AYT)...

SHRI YASHWANT SINHA (Jharkhand): Sir, | have a point of order.
...(Interruptions)... Sir, | have a point of order. Sir, rule 258
...(Interruptions)...

SHRI VAYALAR RAVI: | too have a point of order. ...(Interruptions)...
MR. CHAIRMAN: Please let him finish. ...(Interruptions)...

SHRI' YASHWANT SINHA: Sir, | have a point of order under rule 258.
MR. CHAIRMAN: Under which rule? What is that? ...(Interruptions)...
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PP, i Rera iR YoM J=re™ § 5T T3 91 ST Bt

HATTT H I FA (37 R T R, AR U WIS e 3 3iTe} 21 9 qa

H I8 AT ¥&! & foh 39 e of Ufehan et 3R NRTST | Fefcdl 81 87R 3y
A DI SRINGRM 84, UST 62 ...(TALT)...

it gurafer: a8 #9 3 forar 81

Y G TR 371 24 A, 1969 MR FART BT 161, UST 126-127,
=TT 25 TeTs, 1985 B S A1 STd DIg AT G FelRIBH 2™ ged & al
I8 fEq®e d Bac 781 841 d1fey iR I faway w ger gifey o fawa
R ¥cHe fhar 1 Bl . (Fa)... [y I8 R FweiRkifthae &1 srHfd
USTd T8 Bl S A1 Y... (GET)... AT AR ... (FGLH)...

it wurafen: S ©, H aTue] A forn 21 ... (A ). .

ot o1 w=RE: O vy w &R 19 devl # awhey e w1 €, 59
e 7 & FIRfhdeid ¢ <t Wise qo oM @13yl S dieriH ey &
AT Y 4 W B © ...(FaIH)...

N} fepe Tt A TR B Aol PR @ ¢ ...(FFHH)...

it 391 T ST H S fa SrgRIg BT A b 59 ddy H
3T SRR & R AFIY HSW Bl B b d Hdd FeRIbbed 6
.(STATT)...

sicht s Rie (W= uew): 99 Fedt BIAT &, g &1 99 Ray
.(STAT)...

S IR TE: SR SV gAY O S 91 Bl €, I8 Ao B
(ST

SHRI SHARAD ANANTRAO JOSHI (Maharashtra)rSir, the Minister
who is not a Member of this House cannot raise a point of order.
...(Interruptions)...

#t QuTIRT: 959 .. (FAYH)... Th Ae..(Fau™)... § 59 9Hd Bl
GH B PR <1 §...(FaLH)...

SHRI YASHWANT SINHA: Sir, | have a point of order.
..(Interruptions)...
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sit vt § @S & B QAT L (FEUH).. @IS 3% 3T T
.(TAY)... T e 9dd ... (Faeu).. § I8 agm {6 o o del f
HIY[ T2l B ...(FAYH)... I FATIT BT 6 69 TSR I fHIT S1Y, IHDT
background ST HFHIT G BT ABR ® 3R o <31 Rifep s9H VT Tl &
o 9 7€ el

ot Ferad Rt 9%, ART @rE e 30T ITex 2

it FUTIf: 319 P1e PI AT R E?

it Ferad RieeT: TR, Wigc 3iTW e} © ...(Fa9™)... Because he is a
Minister who belongs to the other House. ..(Interruptions)...

#t |uaf: §9 IT@! W 791 HR AT 8 SR syl ol 791 AR j@1§
.(FGYT)... 81, 379 BIFSU...(FaeM)...

SHRI YASHWANT SINHA: Sir, he is raising a point of disorder.
...(Interruptions)... If our leader is not allowed to speak, we will not allow
the Prime Minister to speak. ...(Interruptions)... This is a point of disorder.
...(Interruptions)...

MR. CHAIRMAN. He is allowed now. ...(Interruptions).. Please take
your seat. ...(Interruptions)... Please take your seat. ...(Interruptions)...
Now, the Leader of the Opposition.

SHRI JASWANT SINGH: Sir, my friends, in fact, need not
demonstrate the agitation they have just demonstrated. | just wanted to
cite example of what the Government or the Members of the Government
have themselves said...(Interruptions)... It is quite contrary to what the
hon. Prime Minister has said about being consistent, clear and firm,
because the stand has not been consistent, because it has lot been
clear, and even the clarification that | have to seek has to be ilustrated
why it is necessary that the Prime Minister clarifies! For example, Sir, |
would not go hereafter to be quoting the former Minister of External Affairs,
but | do find it necessary to say that ...(Interruptions)...

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERJEE ):
Sir, this is the problem. You can refer to the statement made by the Prime
Minister. You cannot refer to the statements made not by :he Prime
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Minister, or by anybody else. That is clarification. (Interruptions) He just
referred to the statement made by the Congress' General Secretary. He
is now referring to the statement made by the former External Affairs
Minister. When you seek clarification on the specific statement made by
the Prime Minister, the clarifications must be confined to the statement
made by the Prime Minister on the floor of the House. It cannot go beyond
that. (Interruptions)

S FEHAT TWRIGH: IR, d Yoic ISHE Pl IR PR I8 ol ...(FaIH)... §
TUIG &7 | FHET AT {6 9 Uoie ReHe B IR B IR ¥, IB! BIC 97 7
21...(FAUM)... BIC IR B & ..(FIUM)... SHD! HIC AT & ... (FALM)...

SHRI JASWANT SINGH: Sir, we can raise any point.
...(Interruptions)...

i} HTIfT: 319 gier <MY .. ().

# W] WAR (YORT): el f$FHA B Moy, a1 d diferq
..(AIT)...

SHRI JASWANT SINGH: Sir, we can raise any point, without being
agitated upon it. | have heard hon. Pranab Babu, | have great regard for
him, for his Parliamentary experience. To be necessarily agitated either
in voice or...

SHRI PRANAB MUKHERJEE: | am simply speaking loudly but not
agitated.

SHRI JASWANT SINGH: Sir, lam very glad that you are not agitated.
If you needlessly agitate, actually it is bad for health also.

SHRI PRANAB MUKHERJEE: My health is perfectly all right.
2 TR 31 8, SN 8, WISl IS DITU| ..(FFETH)...

SHRI JASWANT SINGH: Sir, | am citing example because the hon.
Prime Minister has referred in his statement to the Congress Party, to
Volcker, and then he said, "clear, consistent, firm..." | am citing only what
the Members of Government themselves have said. | would say that it is
not clear, mot consistent and not firm. That is all that | am trying to do and
not,as the very hard working Minister of State for Parliamentary Affairs
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has said, "converting it into a discussion or a debate" and | am certainly
not drawing any...(Interruptions)

PO AN WEW: W, I g fEe @1 wIRfbewE
BRMT?...(qaHT)...
MR. CHAIRMAN. Let him speak. ...(Interruptions)...

Y fyaien it (afeesh §mer): w7, S dem Rl | ofa @@ &
NINKH ST ..(TIYTH)...

SHRI JASWANT SINGH: Sir, | think, these are the examples of
absence of clarity. In regard to the Volcker Committee Report, | do not
cite what the Former Minister of External Affairs has said, "The Volcker

Committee is actually bullshit." Because it will be very difficult to sustain
and ...(Interruptions)...

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, this cannot be on
record because it is unparliamentary. (Interruptions)

it fevaorg fg: MaR H8l ¥ AU 8 T=1?...(Jag). ..
MR 1 9l A B1...(TaE™)...

sft AuTIf: I HET W T BT 87 J hed o- d8i a1 ©, | have to
decide what is Parliamentary and what is unparliamentary.
(Interruptions) 9fST.. . AfST...(a@aam)... wisl 3f3T1 | have to decide what
is Parliamentary and what is unparliamentary. (Interruptions) 31/d aret=l

o7 391 ...(aum)... WiST 319 STedt WeH I aiferg sifery |

SHRI JASWANT SINGH: Sir, further clarification that | seek from
the hon. Prime Minister is ...(Interruptions)

37} IT5] TR TR, 37T BT &1 1T B...(TILTH)...

SHRI JASWANT SINGH: Sir, | go to the next clarification that |
seek from the hon. Prime Minister. The statement issued by the Congress
Party and the Congress... (Interruptions)

Sl o1 W@RIST: R, A T8I R 87....(FTUM)....

it uTafa: *g e fA™TY , Sexw 9a HINTY erer geT df §evwH
¥ & I AT B
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SHRI JASWANT SINGH: The Statement issued by the Congress
on November 8, said that the Congress Party had no dealing in respect
of any Qil-for-Food contract with Iraq or any of its agencies. This former
Ambassador to Croatia said, 'lt is a hogwash to say that the Congress
Party did not know." It would not suffice for the hon. Prime Minister of
state that, 'l have left it all to the inquiry authority to establish.' We are
seeking a clarification from the hon. Prime Minister on a statement that
he has made here.

[, now, like to seek other clarifications. It is with regard to appointment
of the former Ambassador to Croatia. No Ambassador can get appointed
unless it has the approval of the hon. Prime Minister ...(Interruptions)...
How was the former Ambassador to Croatia present here, through all
this information, revelations from when the Volcker Committee Report
first surfaced on the website? Then, he continues to stay in Delhi for
some months, days or weeks. | don't know how? And, thirty-seven days
after the Report first came out on the website, the former Ambassador
has issued a statement to a television channel or a Journal whatever, |
would, therefore, like to seek clarification on a point. We are discussing
only that new incident, not the Volcker Committee Report. Volcker
discussion had earlier taken place. Therefore, it is important for us to
know who had appointed this person as the Ambassador and on whose
recommendation.

Secondly, Sir ...(Interruptions)...

SHRI PRANAB MUKHERJEE: How is it relevant to the statement
made by the hon. Prime Minister? ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh) Sir, | am on a point or
order ...(Interruptions)...

ot QUTIf : WIS 3 3SR 918 H1...(FaL ). .

SHRI ANAND SHARMA: Sir, | am, actually, on a point of order
...(Interruptions)...

MR. CHAIRMAN: Let him finish ...(Interruptions)...

SHRI ANAND SHARMA: Sir, | am on a relevant point of order
...(Interruptions). .
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MR. CHAIRMAN: Let him finish first ...(Interruptions)... Excuse me,
let him finish first ... (Interruptions)...

SHRI ANAND SHARMA. Please hear me ...(Interruptions)... Sir,
this House had an extensive debate on this subject.

MR. CHAIRMAN: Yes yes. | agree with you ...(Interruptions)...

SHRI ANAND SHARMA This clarification is confined, as per the
rules, only to the statement made by the hon. Prime Minister.

Lastly, Sir, your own ruling 164 on this issue says that clarification
cannot be sought for more than five minutes. He is giving a speech. He
is not seeking clarifications...(Interruptions)...

SHRI JASWANT SINGH: It is not necessary for everybody in the
Ruling Party to behave as if all of them are Prime Ministers. The hon.
Prime Minister is here ...(Interruptions)...

it TS WAR: TR, Y IR-IR YW & 21...(FIH).... Sir, this is totally
objectionable ...(Interruptions)... it should not go on record
...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, this is very objectionable to all
the Members ...(Interruptions)... it is very* for him to say like this
...(Interruptions)... It should not go on record...(Interruptions)... He is
continuously making remark-after-remark .. (Interruptions)...

st wumfa: S ffFe, @1 ffFel wiEe e sk 919
H?...(IHH)...

S P TG FHUT JRIGY, FRIRBSe. . (@@gH)...  Sir,

please, expunge this from the record ...(Interruptions)...

it wwamafy : 9fSy, 9foT | ...(aum)... ©ie Ric S< I..(aum). ..
31 e ...(caem)... 9§ < ol §...(Fae). .

SHRI SANTOSH BAGRODIA: Sir, this cannot go on record like
this...(Intarruptions)...

MR. CHAIRMAN: You please sit down ...(Interruptions)... | will take
care of that.. (Interruptions)...

SHRI JASWANT SINGH: Clarification has to be provided
...(Interruptions)... | might remind everyday here—I am sure everybody
knows—that the hon. Prime Minister, whom all of you have chosen to
occupy that seat, is very capable of giving reply .(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI MOTILAL VORA (Chhattisgarh): What is the relevance of
this to his statement? ...(Interruptions)...

MR. CHAIRMAN: Please come to your point on the statement
...(Interruptions)...

SHRI JASWANT SINGH: Sir, | wish to know, the hon. Prime Minister
has also stated ...(Interruptions)... This is the next clarification.
...(Interruptions)... Let me finish about the Ambassador to Croatia.
...(Interruptions)... He is central to this clarification. Who appointed him?
Is it correct that he was present here when the report of the Volcker
Committee first surfaced? Is it correct that he continued to stay here, and
thereafter, he went back to Croatia? Is it correct that he was withdrawn
from Croatia? Why was he withdrawn? ... (Interruptions)...

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): That is a different
subject. ...(Interruptions)... you have to confine yourself to
...(Interruptions)...

PROF. P.J. KURIAN (Kerala): That is entirely different.
...(Interruptions)...

sft surafay: emg 9fST 1 WEY ...(=aym)... Please take your seat. A
q U, Please listen to me.

PROF. P. J. KURIAN: That is entirely a different subject, Sir.
...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)...

PROF. P.J. KURIAN: Did we ask you, why was Uma Bharati
suspended? ...(Interruptions)...

MR. CHAIRMAN. Please take your seat.... (Interruptions). . #
AT S 4§ I8 1 I8l §...(FqLT).... 3779 IfSY A el ...(qaem)...

PROF. P.J. KURIAN: This is irrelevant. ...(Interruptions)... There is
a limit. ...(Interruptions)... There is a limit. ...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)...

SHRI YASHWANT SINHA: There is a limit for disturbing.
...(Interruptions)...
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*We are not going to tolerate it any more. ...(Interruptions)...

st QUI: 99910 9o, U e .. (FauM)... IfST...(aagm)...
3119 IS SIelRe &1 BYAL...(THM)...

it Trered RigT: IS &1 * 991 @7 BL...(FQET).... ST B, ST B *
T T B...(TALT)...
st ;37 gAY Please take your seat ...{Interruptions)...
fey a1 | ..(ag™)... § <@ G ..(@aum)... | will go through the
proceedings. H AT WG ¥ e &1 @redl g & clarifications &
AT H 39 I8 9T8d & & dotted line WX clarification &1 T 18T that is
difficult...{Interruptions) %1 JFTT ...(TAEH)... U e, -1 a1d G <fIforg
..(FFH)...
sft erda RieeT: 98 forgax g9@! § S1...(9H)... Let them give us in

writing. ..{Interruptions) We will read that out. ...{Interruptions)

i} FuTafr: 3R His a1 QAT el €, < H wEsT g b smue! favar
g1 TRy fob S 6t 91 STuEier, ursH fAfRex S9dT SR © 9ahd §, S
AT B, SAfTT Id! T BRA Bl MAIH] ] B...(FAHH)... 3T ISy
qI &1, 39 9f3Y please don't disturb me. 39Ty & AT WS A HEA]
=Tedl § & clarifications ®1 geb AT 8, fAdHl <% d& a9 clarifications
FHR TE...(FAL)... A TS G A (TFETH)...

it Trerda RieeT: ¥R, 78 8 sentence WR disturb @ 7 B...(dHH)...

St FuTaf {9 9 & fF clarifications T+ STeal 81 |, B Nf™TQ
st T, 0. SrEaTferaT: 39 Rbis HHR ¢ i ...(Aae)...

Y wurafar: § RerS M w3 G, 3179 1 7 disturb B3 I8 &2 F
W1 g MR A9 gl I8 81 §A1 ol A9 =7 IRQY ...(FaL)... I &1 81 &
fep # 97 X281 § 3R 319 W &1 R 3179 Y31 Had © & 3117 g7] bgldd BRI
S99 & gl e B 8,3 bold § E ', O § sl b
BHHAL...(FGH)... Y S ATell 91 I8 8, WX [T ATST o7 8 € ...(Fae™)... §
AT <11 fquer | frde &6 &6 9 o9 clarification =Tg A 3R @H
PN....(GHT)... 31T 93 SRV, please take your seat. ... (Interruptions)

SHRI JASWANT SINGH: Sir, the next clarification that | seek is
about acting promptly. It is, of course, entirely a subjective matter that

* Expunged as ordered by the Chair.
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why you decided was a prompt decision or not. This report, first time,
appeared on 27th October on a website. The decision to appoint a retired
Justice of the Supreme Court was about ten days later, if | am not
mistaken. Thereafter, special envoys were appointed. Of course, the
gazette notification, etc. take some time. | was concerned, Sir, when |
came to know that Justice Pathak, unfortunately, but as quite often
happens in Delhi had not obtained even necessary premises, from which
to work. But that is one of the problems of Delhi. And, | don't think that the
Government can be held accountable for that. And, if by the agitation that
| see on the Treasury Benches, he has not ...(Interruptions)...

SHRI PRANAB MUKHERJEE: He cannot make that reflection. If
we talk among ourselves, he cannot make that reflection. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: He is provoking us. ...(Interruptions)...
MR. CHAIRMAN: Let him finish. ...(Interruptions)... JiTATSIe &1
BT & WIdTd HR- BT, ATID] WdIh 8l 8191 ATV ...(FILTH). .

SHRI JASWANT SINGH: | find it very strange, Sir, that | am advised
at every step, not to be able to do this, that or the other...(Interruptions)...

it |UTafer: MY STedt WA HIRTYL.... (e ). .

SHRI JASWANT SINGH: Sir, since you are saying @1 STeal W
&7 ?ﬂQ .. (TaHTH). ..

27} feai” @it : W), 35 dior (ST | 150 991 | FlR b o
BT Uh RPrs g4 droll 2..(FaY)... 89 died & b g= doq fear
M. (FEAYH)...  FARMBSHIT  BL..(FaUH)... IR T 98d 3T
BT...(FGHH). .

St FUTIf: 319 S SEU....(FAHM)... S0 Siea] W B [T

SHRI JASWANT SINGH: Sir, you have said about acting promptly,
and the appointment of the Special Envoy. Am | not correct, Sir? The
hon. the Prime Minister with his experience, particularly, in the Finance
Ministry, knows very well that the Enforcement Directorate functioning is
rather exclusive. The Enforcement Directorate does not share what they
have with other authorities also. That Paul Volcker, in fact, had said. And,
this is a point that | had earlier also made as to why it was necessary to
appoint a Special Envoy, when the permanent representative was perfectly
capable and adequate for the purpose, and | find it interesting, Sir, that—
in fact, when the Ambassador Mr. Nirupam Sen had met Mr. Volcker,
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Volcker made it clear that they would not share the documents. It has
been obtained from the Governments or entity on the basis of
confidentiality and understanding, that they would not be sharing with
others, in those cases that they were from concerned Government or
entity would be required, Volcker told Sen that the Committee would share
information only with investigating agencies. Now, if | am wrong, then |
would be very happy to be told because the Enforcement Directorate's
papers, Sir, are papers that are not shared unless exceptionally required
Here, the Prime Minister's statement is somewhat at variance with what
the hon. the Minister's of State for Parliamentary Affairs had stated some
days earlier when | had sought a clarification on this matter. d@ 3=
GRART o1, "H a1 A 6 dledhy HHST 7 U STSvaeRe 3t
ghIIHT B I BT QY " 3R S A1 AT A1ed Y A D,
ghINHC dTell I $9fely Suctel HRIT becasue that is the entitled agency,
which only underlines my point; what role, therefore, is Mr. Dayal performing?
You can, of course, send him to Jordan or Baghdad or wherever, which
our Ambassadors can also do there. Therefore, it is necessary for us to
know what role is being performed by Mr. Dayal.

Sir, the hon. the Prime Minister has also said that one should not
'pre-judge’. | am afraid, Sir that when the Prime Minister—and this is
about 'pre-judging’, because the Prime Minister has said, 'don't pre-judge’,
and he has said, 'don't pre-judge earlier'. And, he has said 'don't pre-
judge' in the statement also. Therefore, | want to know whether the hon.
Prime Minister stands by what he says because during campaigning in
Bihar, in Patna, he consistently said, 'there is nothing in this Report, and
we don't agree with it'. And, | don't think | ought to act on the Minister of
External Affairs who starts by saying that there is a pre-judgement in
that. There is pre-judgement in not mentioning about the Congress Party.
The 'Congress Party' is one of the mentioned entities. And, this is what
also the former Ambassador to Croatia said. ...(Interruptions). ..Therefore,
it is very necessary that we know ...(Interruptions)... It is also in the Prime
Minister's statement. Now, we are, therefore, intrigued by this. That is
why | said, what | did, Sir. The hon. Prime Minister was saying about
truth. He concludes his statement by advising all, and by asserting this
commitment to "truth, probity and transparency". These are very laudable.
These are values that we are all ready to be able to subscribe. But when
they come in the context in which they come, they are very sad echoes.
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We do not carry any conviction because | do believe that the Prime Minister
is above all, that is why, | was disappointed with his statement. He has to
demonstrate what he has himself stated. He has to
demonstrate... (Inferruptions)...

it Fumafy: i & S 2

sft srrda e wilst e f&R77 | They do not want me to continue.
(Interruptions)... 3= STeg A HIFIY | M &1 aed f& H conclude
Po?

it gumafr: #9319 & a1 f STt conclude HIRTT

oY Srga g § conclude B &R BT A11...(Fa8™). .

MR. CHAIRMAN: Let him conclude. ...(Interruptions)...

SHRI JASWANT SINGH: Therefore, when the Prime Minister talks
of truth and probity it is a said echo. And it does not convince us because
in the context of which he is saying, | really wish that in this particular
context, particularly, about the former Ambassador to Croatia, the Prime
Minister and the Government would demonstrate truth and transparency
by acting candidly and clearly answering the clarifications that | have
sought. Thank you.

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Chairman, Sir, the
evidence of the Enforcement Directorate is crucial for the success of the
Justice Pathak Committee. Sir, reports have appeared in a section of the
Press that the former Union Minister, Mr. Natwar Singh, had stashed
away large chunks of funds earrred from crude oil vouchers in various
Swiss Banks. In this regard, the Enforcement Directorate has collected
some evidence. | want to know whether the hon. Prime Minister will inform
the House of the nature of evidence collected by the Enforcement
Directorate so far as funds from the Iragi Oil deal kept in Swiss Bank are
concerned. Will the Prime Minister allow a penel of leaders of both the
Houses of Parliament to examine the evidence collected by the
Enforcement Directorate? Moreover, the Enforcement Directorate
functions under the Finance Minister, and the person being investigated
is a very senior Congress leader. Sir, Parliament is very keen that no
hush up is done by the Enforcement Directorate under the dictats of the
Government of the day. Thank you.

(3Tt SuquTafer AEied dlori g9)
it SuRrwTafa : o enfee Rafeat
£t enfee fafeet (SR wewn): &R, # 3117 &l g=are a1 § | 91, § 3
ST IO TET DO
it STRUTART : 37T FeRIfh e gfeyl
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sft anfee RIfE®!: W), § U B 9 FIRMBPG IR s9d1 o« a1d
PHET DY IS JAUTSHIA SNl &1 T8l T | U8l af § e w3t St &1
gIATE DT ATEAI ¢ [ HIRA & Shrerd # fBeit ot A1Tel R ga=1 doil & a1ef
IR ZAT TIAIRT SRR U8l Tal &l TR | 9 & foTT <97 39 &7 MRy B
b AT~ ... (FGT).... T b AT -1 ... (FALTH). .

SNt Suuafa : g e IR A1L..(@au )... 3T s e
o

sft enfee RifEm): 9 MUY 8, <97 marY 81 <91/ 4 ot § iR ey oY
B1...(FFYT)... AP IR, AR SHRIRIST PI...(FGT).... TR SHTIRT S BT
g™ AT § oh...(aaum)...

SNt SgguTafey : 921, 721 | 31y feRav ...(aa@erm).... 3R 9 dved, 1 31y
R} TARTST B 22 3T 33T |

it enfee RIfSd): 9eica, sraradist &1 sfoer g7 <e1 2fe St
1 T & AT S &, S9h 918 GaT & A, S &b G FedTs e
3Tt 21 H I8 P A 6 U SN B H A1 Bl ol fawrdt §
3R fae= #31 Sff &1 Sl @IS 3T &, 89 SAS [y Al S9RY 81 <l
SHd! FeaTs dl AR o B HUT BN RiTh SHRT AR TS BT Jg TaFquRyd
2 fop 1= SareT Iof fIxars Sl & Sasil ot I 39 R ureT A STefl ST &
Sfrg § g w31 ST 9 I8 iRt e amed g o gare drgq il 9ol o
g, SP! W) Tb I P AN e & A FT 81 QT off 8T &2 399 T8
TeldheH! UeT 81 81 © f svhRiHe SRNGeNe & gRT §4 YU &I Ugdl qHel
P, AT PP oG P [P S9b FIT TSI 81 bl &, FIT G 8 Thd
2. ST S1a9 T B Tl © § 3R 39H! FH SRe R 571 wahd g,
SABT IR Ul T Il Bl SHP 918 SHD! I & ATHA IET ST 3R
3O R B8 b 3fUdh SHUR S YRIGT &, AU Sl st dRift 8, 99
SN UR S WRIT 8, I8 HH BT I8 5 1 319P {oT7 3767 B....(qEH). .
3R = <27 & forT 31esT B 3Afery RY U™y g et ® b g S+ qusd 1
T P ATH W, T & A G 3R 781 o1 Ig 919 fh Rij 92 19 9 2
22 R BRI 2 P 3T B! 921 WG U1 &2 g=Iarg|
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SHRI RAM JETHMALANI (Maharashtra): Sir, bearing in mind that
demand for clarification must be extremely brief, | only wish...
(Interruption)...

it Syl : fevasry g Sft, <Raul 89 &1 SHRF 9917 IRqU|
AT, 9 | 979 9 S L...(FaE ). .

SHRI RAM JETHMALANI: Sir, | wish to ask the hon. Prime Minister whether
the same Mr. Aneil Matherani — | hope | pronounced his name right—had, more
than two years ago, addressed a letter on this very issue, to your predecessor
in office, Shri Vajpayesji, that an inquiry was made in the department on that letter
and that it was found that the result of the inquiry will be a can of worms and
embarrassing to the interests,’ which the Prime Minister then held dear, and the
inquiry was droppoed. Will you, Sir, assure this House that you will trace this
letter, produce it before the House, and along with all the notings on the file,
which have been made in respect of that letter and the subsequent inquiry?

SHRI DIPANKAR MUKHERJEE: Sir, my first point of clarification before
you is this. So far as my clarifications is concerned, | want to know whether this
House today has set a precedent based on which the timing of clarifications in
future would be decided. This is the clarification | seek from you, Sir, whether this
will be a precedent for seeking clarifications in the future too.

My second clarification is—and | would not have dwelt upon it
because he has already mentioned—whether the hon. Prime Minister would
also take congnisance of the different interviews by different envoys, former envoys,
to one media or the other and come to the House again with a statement, and
will it be the practice of going to the Committee headed by a retired Justice and
having a trial by an Inquiry Committee expeditiously, of all beneficiaries, rather
than a trial by the media?

Y STFUIRY : FARY Ffer S| IS 9T g e &1 99 B

KUMARI NIRMALA DESHPANDE (Nominated): Sir, through you, | would
like to express what the common man in India is saying. The common man
is asking a social activist like me, "have you parliamentarians lost the
sense of priorities. When great countries like China, Russia and other European
countries have just ignored the Volcker Committee Report, why are you treating it
as a holy book?" The common man is asking us.

259




RAJYA SABHA [15 December, 2005]

SHRI KAPIL SIBAL: They are confusing Volcker to Golvalkar.
...(Interruption)...

[MR. CHAIRMAN in the Chair]

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Sir, first of all, we
have to congratulate the hon. Prime Minister for the very timely action
and the intelligent response that he took towards this issue. Sir, | would
like to seek a clarification from the hon. Prime Minister that there is a
general feeling in the entire world that these so-called papers which are
taken into consideration by the Volcker Report are forged. ...(Interruption)...
I am finishing within one minute. Even in America, majority of people
believe that when the American blockade took place many, many papers
were forged and artificially made targeting the people, persons, parties
who stood against the blockade. So, Sir, | would like to seek a clarification
how can these papers be taken into consideration if this is the case. And,
Sir, there are so many new revelations coming now. | would like to know
from the hon. Prime Minister whether these new revelations will also be
included in the area of inquiry. Thank you, Sir.

MR. CHAIRMAN: Hon. Prime Minister.

SLFHAGHA I ([I8R): AR, TP FE |...(agm™)...

it i T2, Pease take your seat. Now, the Prime Minister
...(Interruptions)...

SLHAPGA I[: W, el e Gl L..(@agm)... W, TAR el |
|...(TAET).... TR, AT S 39 Ay 3 Tie=d <3, S91 qd qgrHA
AR Ueiferad fAfex & fawa & ve uf3reT d omam 81 $9 98 § ot vem=i
St R T 1. (FaET). .

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman,
Sir, my statement on 2nd of December was not a suo motu statement. It
was made because the hon. Leader of the Opposition wanted me to take
note of some statements attributed to the then Indian Ambassador to
Croatia and he asked | should clarify the Government's stand. Sir, with
all sincerity, if he reads my statement clearly, | have done precisely that
and | would read out what | stated. "As for the statements made today, —
the reference is to the statement of the then Ambassador to Croatia —
and | am told are likely to be published in a magazine later and later on

260



[15 December, 2005] RAJYA SABHA

they were published in India Today—they certainly relate to the
transactions under investigation". The transactions under investigations
are the transactions which are the subject matter of inquiry by Justice
Pathak and | had clearly and unambiguously stated that "the Enforcement
Directorate will take cognizance of the recent statements attributed to
the Indian Ambassador to Croatia and pursue its investigations”. These
investigations are in progress. The Enforcement Directorate is doing its
duty. The matter is under investigation. There is nothing else for me to
state on this case. Thank you.

SHRI YASHWANT SINHA: We are completely in the
dark... (Interruptions)...

SNt SIUTIRY : 9 B RIS STURTE &1 g1 I & oy Ifg ot
STTeH Bl

The House then adjourned for lunch at fifty-nine minutes past
twelve of the clock. The House re-assembled after lunch at one minute
past two of the clock. [MR. DEPUTY CHAIRMAN in the Chair]

GOVERNMENT BILL

The Appropriation (Railways) No. 5 Bill, 2005

e w3t ( =it 1] TS : AR SUHTART S, H JRTd e -
" o5 Y1 & wrarerTed fa 9y 2005-2006 B AN & forg HR Bt
ifera ffS 5 & ooy ifafR f¥ri & der qen fafmr &
eI B3 aTel fI8e R, ol |11 §RT 9IRT w0 # faaR
frar<mg |

The question was proposed.

3 AR AT ESard (A& UQe0): AT SUFHTIRT S, A1
e #AT S fafrnT (Yo Wi 5 fAgad, 2005" o6 39 e | 7Y § 3%
I AT © [ Xerd & @9 & forq wferd (i 3 oo siiR U foran Sy | 958 |e
39T U1 <71 T FIT 77 2, a1 <91 3f1R IS 3fR Sexa sifl df 3fR
A1 <1 <fe A HA S, Wl BRI b - Xl H 1 wgaqul
AT &, ST@1 3R AXBR BT AT Vol A ST BT &I ST 212 |

SUFHTART ST, BAR <2 H YeTd Ueb 98 Hecdqul ARG IUshd g Al
SN YR S T3 B &1 I8 < B Tebell AR IS DT Tl &1 IR
ABAT B 91 I8 8T b S o FHY & qI 3R A XeT HA1 Sff &
ERTIR-IR &S YD
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